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S/o Late Shri Suheran v
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(By Advocate: Sh. Georgs Farackean)
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(By advocate: Mrs. Promila 3ataval
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Justice Sh. V.5.mggarwal,

Durinﬁ the coursse of ﬁﬁbmisaimna, leagrnad counsel for the
applicant pointed that the applicant is being prevehted T rom
hiz duties and entering pramises 2726, Doy
(Supply), Delhi Cantt. Respondents” counsel rebutted the said

incorract and if the applicant
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aszertion and stated that it

reports for duty he will be allowed to enter and work.
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Z. &t this stage, thersefore, when the other relief is  not

prassad,  wWwe dispose of  the prasent application with the
directions that the respondesnts would permit the applicant tao

s and bto discharge his duties.,

i

gnter the above saild premil

. With these directions, application is dizsposed of.

TN D

el




